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Ihis hydrant to applr for water con-
nections which would be sanctioned. 
In Ihe meantiml' the Corporation 
hav<, asked th" polic!' to keep vigil-
ance On thi' place SO that Municipal 
property is not mishandl,>d' by un-
·.authorised pl'ople. 

Cremation Ground al Nauro!i 
Napr 

678. Shri Ram Garlb: Will th" 
Minister of Health b,· pleased to 
refer to the rpply given to Unstarred 
Question No. 1125 on the 8th Dec-
ember, 1959 nnd stale the nature of 
progress mad" in regard to the pro-
posal 10 shift th,' temporary crema-
tion ground near the quarters in 
Nauroji Nagar, New Delhi? 

The Minister of Health (Shri 
Karmarkarl: The Corporation have 
·since decided to prohibit cremation 
of dl'8d bodies at the site near the 
quarters in Nauroji Nagar. A per-
manenl alternative site to serve as 
1'remalion ground for the neighbour-
ing areas has not been selected .0 
lar and will bE" , .. Iccted when th,' 
recommendations of the Master Plan 
for Delhi are known. In the mean-
time the Corporation propose that 
·the existing temporary cremation 
'ground to the South West of Safdar-
jang Hospital should be utilised by 
all til(, inhabitants of thr su·rrounding 
··Breas, 

Delhi Mllk Supply Scheme 

679. Shri D_ C. Sharma: Will th(' 
Minister of Food aDd Arrieulture be 
pleased to statc: 

( a) u~t e  it js a fact that o ~ 

milk is being sold from the milk 
depots of thl' Drlhi Milk Supply 
'Scheml' from th.. 13th e rua ~  

1960: 

(bl whether it i, also a fact that 
·cow's milk is being sold at the sam., 
ran, at which th., buJfalo'. milk i. 
.old: and 

Ie) th .. reason. for selling th,' 
<,OW'$ milk at the same rate 3J.; tha1 

of buffalo', milk while it is generally 
sold at a cheaper rate by oth.,.-
airies~ 

The Deputy Minlster of Apieulture 
(Shrl M. V. KrishDappa): (a) Yes, 
sale of a limited quantity of cow'. 
milk from the milk depots of Delhi 
Milk Scheme started on thE' 13th 
F .. bruary, 19I!0, 

(b) Yes. 

(C) The cost of procurement of 
cow's milk is about the same as that 
of buffalo'. milk. 

12 hrs. 

MOTION FOR ADJOURNMENT 

TERMINATION OF SERVICES OF lIOME 

EMPLOYF.F.S OF THE MINISTRY OF 

REHABIlJTATION 

Mr. Speaker: have received 
notice of an adjournment motion from 
Shri Banerjet· about thc 

"Immediau' nl>ed to discuss the 
termillllltion of s(.'rvices of 100 em-
ployees working under the Minis-
try of Rehabilitation and another 
batch of 200 .. .rnployees whose ser-
vices are to be termiRated this 
month, These men have been and 
are being retrenched without alter-
native employment which would 
lead to starvation and unemploy-' 
men!. (Tim •• of India. dated 2-3-
60)." 

Cannot this be cI.iliCussed when we 
have general discussion on the Gene-
ral Budget" What i. the hurry for 
this? 

8hri 8. M. Bauerjee I Kanpur): 
was prep8l'ed for it. But thl'Se men 
have already been sent out.-about 7 
Upper Division Clerks. 84 Lower Divi-
sion Clerks and 51 peon. and so on. 
They haV(' ell been is ~  from 
service on the 29th of February and 
they have not been given any alterna-
tive job. Another 200 employees have 
been served with notice that their ser-
vi('es 3]'(' i (~  to be terminated in 
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March itseU. It was said by the Home 
Ministry that they would be absorbed 
In. other Ministries. The other Minis-
tries where vacancies exist a (~ refu-
sed to have these men. I only wanted 
to know whether an assurance can be 
given that their services at·,· likely tn 
bt:. absorbed anywher .. elsc. 

Sllrl Tya,! (Dehra Dun): May I 
.dd, Sir, that this matter he. created 
a lot of ronfusion not only in the 
minds of Members of Parliament but 
,,'sn in the paper-reading public? I 
would suggest that both the circulars 
may be placed on the Table so that 
bcofore we discuss th" Grants of th,' 
Rehabilitation Ministry and also the 
Grants of the Home Ministry we may 
con.ider what the policy is. It is a 
mattl'r of basic policy. (Interruption) 

Mr. Speaker: The hon. Minister. 

The MinJster 01 RehabUitaUon aad 
Minority Allalrs (Shrl Mehr Chaad 
lUIaDaa): Sir, so far as my Ministry 
is concerned, it is e. temporary Minis-
try. For about a year, in this Hous.' 
and outside, I have made repeated 
statements that the work is coming to 
an end and that the Ministry would 
bt:. wound up. 

In reply to a question or a notic .. of 
Shri Naushir Bharucha," rouple of 
months ago, I said I had laid down 'a 

cc>1.ain target as to the winding up of 
the work of this Ministry. 

The number of those working in the 
\:ompensation organisation is round-
about 7,000. I hnve to pay rompensa-
tion to 4,85,000 persons; and compen-
sation ca. ..... to the extent of about 
4.65,000 have all'!!8dy been disposed 
of. My disposal, from about 10,000 
\'ases a month hafl come down to 
2.000 or 1,000 cases and the w .. rk is 
., .... t coming to an end. The result has 
been that notices have been served on 
a number of the staff who aT(' tem-
P01"lU')' and their servi""" are being 
t<'l'minated. In fact.' the number may 
be in th,· vicinity of 800 or 1,000 thi, 
month; and this process wi11 go on 
for further 3 or 4 months. 

We have tried to do what is poSsibl,' 
IJ"drr the circumstance.. I will state 

tile step., tll",t hn\'e lK"," taken by my 
Min"try (n absorb the retrenched per-
sOl1l1el. I repeat they arp temporary 
and they arc liable to termination of 
their services at a month's notice. They 
are not permanent. ThE' first stt'p is 
that the Special Cell of the D.G.R.E. 
organisation has to be provided by the 
Ministry of Rehabilitation with a IL.t 
of all the employees who are likely to 
b,' retrenched irrespective of their 
date of retrenchment or dat" of <'m-
ploymenl. 

The second step is that the U.P.S.C. 
would select suitable persons out of 
the list of retrenched employe,," 
forwarded to them by the Special Cell 
of th .. D.G.R.E. for comparable posts 
before advertising such ~ts nnd any-
body selected by the U.P.S.C. would 
be released by the Ministry of Reha-
bilitation irrespective of the consider-
ation whether he was likely to be 
~tr( n e  in the ncar rutur(~ 0)' not. 

Thirdly, thl' Ministry of Horne 
Affairs have offered to absorb all the 
retrenched personnel of the Ministry 
of Rehabilitation who had the re-
quisite qualification for the Secreta-
riat stafT. 

Now, the stalf in the Ministry hlIli (0 
be divided under two heads; thOSt: 
who ere working directly undt'r the 
Ministry a"d th05<' who are working 
in the attached and subordinate oftI-
("e5. There is a line of demarcation. 
As regard.. th,' MinL.try .taIf who 
have done good work and whose r .. -
putation ;,: good and whose rreord of 
serviC't.' ~ 'air, the Hom", Ministry has 
told me that they would be able to 
consider absorbing these men. Th"",' 
who "are in the Custodian's organisa-
tion and the C.S.C.'s organisation, as 
thes(' are attached alii",,,, and subordi-
nau' offices, the rt'trcnch£'d staff can 
onlv be absorbed in th .. attarhcd and 
su~r inate OlliceB. "nIi.< is th,·· pesi-
tion. Perhaps, the vacuum in tht' aU-
nch"d and subordinat<· olllc,," is not 
so big or so large that jt can take the 
ovelilow of 1housands of persons. 
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Hardship is there. There is no deny-
ing the fact. But one thing has to be 
remembered thllt the life of any Min-
istry which was created to do a speci-
fic job of work h-as to come to an end. 

In fact, I have been accused in this 
House of slowing down the pace of 
the winding up of the Ministry. And, 
now that the question is being taken 
up, I hOPe the House would help me 
in seeing that the work of the Minis-
try is wound up as early as possible. 

8br1 Braj Raj SInCh (Firozabad) : 
My question Is how these people are 
to be given jobs. The question is not 
whether the Ministry should be wound 
up or not. It should be wound up as 
SOOn as possible, 

Mr. Speaker: Han. Members will 
suggest how these people have to be 
provided with job.. They will have 
an opportunity, certainly, when the 
Rehabilitation Ministry Grants will 
come up for discussion. 

Shri S. M. Banerjee: Sir, one clari-
fication. I want to know whether 
these people who have already been 
sent out on the 29th February-whe-
ther any of them-have been reabsor-
bed. 

Mr. Speaker: The point is this. Han. 
Members must be clear in their mind 
that this Rehabilitation Ministry is a 
temporary Ministry and the sooner it 
is wound up the better. Shall we ha.ve 
all these compensation claims for 
ever and ever without being disposed 
of? If the work is over, then, natural-
ly, they will have to be sent out or 
reabsorbed somewhere else. The Home 
Ministry and the other Ministries are 
willing to absorb them. If they are 
so many that they cannot all be absor-
bed. then. what h<lS the han. Mimster 
to do? Can the Minister go on keep-
ing them without getting any work 
from them? So far as this Ministry is 
concerned. this is a new Ministry and 

it will soon cease to exist. It may bl· 
that other Ministries are already ful\. 
I will appoint a committee of Memb-
ers of Parliament and let them sugg('jit 
methods. I am really surprised that 
we are trying to hunt with the hound 
and run with the hare. The Ministry 
cannot continue to exist merely to 
keep a number of persons employed. 
Let any han. Member who makes this 
suggestion think that he is the Minis-
ter. So far as these matters are con-
cerned, I do not think the ou.~ 

makes any differcnce between the 
right and the left and I have been 
pleased to find very often that Gov-
ernment values any reasonable sug-
gestion that comes up. In these cir-
cumstances, I would urge upon hon. 
Members to bring out their sugges-
tions during the general discussion on 
the Budget and also on the discussion 
of the Grants of the Rehabilitation 
Ministry. 

1 have just brought this ·to the 
notice of the House. In the newspaper 
report the reference is only to hun-
dreds and I do not know how thou-
<ands come in. Unfortunately. if 
thousands have to go out, I am sure 
the han. Minister and all the Minis-
tries together will do their best to 
absorb them. Instead of recruiting 
from the open market they will try to 
absorb these people. So, I will leave 
it at this stage. I will allow ample 
opportunities to han. Members to dis-
cuss this matter on the demands of 
the Rehabilitation Ministry and the 
Home Ministry. I do not think it is 
necessary for me to give my con!lel1t 
to this motion. 

Shrl SadbaD Gllpta (Calcutta-Ealll: 

Will the Minister of Rehabilitation be 

retrenched or absorbed? (lnte,.,."p-

tion). 

Mr. Speaker: Order. order. 




